
tribunal, JABALPUR BENCHCIRCUIT CAiMPi BILASPUR(CfiHATIS®ARH)

Original Application No.442 of 2Q02

Bilaspur^ thi^ the 26th September, 2003

Hon'iDle Shri Justice V.S.Aggarwal,Chairman
Hon'ble shrl Anand Kumar Bhatt,Administrative Member

!• P«Mohan Rao s/o P«Narayan Rao
^ed - 59 years, eo^loyed as Electric Train

f  senior Divisional Electric Engineer(oP)posted at S»E#Rly,, BilaspurCC.G#)
2. Laljl Singh s/o Ram Deva Singh aged

aged 58 years eii5)loyed as Electic Train
Divisional Blectric Engineer(op)

posted at S#E.Rly,, Bilaspur,

3.

5.

6.

7.

8.

9.

G.T, Acharl s/o G.BAcharl, aged about 54 years
employed as Electic Train Driver under senior
Electric Engineer(op) and posted at S^E.Rly.
Bilaspur

4. A.C,Swain s/o B,M.Swain, aged about 57 years
Slectrtc Driver under Sr.DivisionalBlectric Engineer(OP) and posted at SJE.Rly.,Bilaspur

Boop Singh s/o Heera Singh agedaoout 57 years
Sr.E6E(0P) pasted

about 53 years employed as

^OPrMstJdt? v'p'lf' Electric EngineerlOP; posted at S,E,Rly., Bilaspur,

H,R,Yadav S/o Jiidawan Yadav aged about 57 years

po^ieFft ®E:ily:;SraIpSf >!ngineer(0P)

Electric Engineer(OP)posted at S.E.Rly,, Bilaspur,

Rajlingu aged 53 years emploved
under Sr,Divsional Blectric Engineer (ow
posted at S,E,Rly„ Bilaspur,

10, Narayan Prasad S/o Santlal aged about 54 years

^c?Sf S^^ivisionaiElectric (OP) posted at S,E.Rly Bilaspur,

54 years employed as

Enginee^fo^)
Applicants,I By Advocate . None)



\
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Versus

*

Union of Ihdie through
the General mnager, S,B. Railway,
South Eastern Railway, Gardenreach,
Calcutta, 43. '

and 18 others, _
• •• Respopdepfa

(By Advocate - Shci MJJ. Banerje. for official reapondents,
St^i G,v, Krishna Rao on behalf of Shci P»
Shankaran for the private respondents)

ORDER (Qra^ )

Justice V.S. Aaqarya^^ .

The applicants are presently working as Goods Train

Driver and seeks prcmoticn to the post of fessenger Train
Driver. The applicants ban submitted their appiioaticns, but

s^ioS""' P^onoted. The applicants contend that to the post of
^ioods Train Driver the method of selection is seniority cun
suitabUity. By virtue of the present appiieaticn they seek
quashing of the promotion order of 3rd December, 2001 based
on an ampanelment which according to the applicant is not

fair order. According to the applicants they tsve been
vitiated on the ground of irregulaties and arbitrariness.

2. The peuticn has been contested.

3. The respondents plead that an the applicants are
working as Senior Goods Driver in the BUaspur Division.
a order to fin up 34 vacancies of fcssenger Driver in the
scale Of Bs. 5500.9000/. 102 eligible senior gcods tram
Driver and goods driver m the said scale called to
appeac m the selection. The applicants were alec cne of
them, m the selection the applicants could not ccme out
successfully and therefore they were not empanelled,
xt is denied that there Is no arbitrarmess or unfairness

selection that was adopted.
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4. It is obvious frcffl the aforesaid facts ttet for the

above said promotion selection process was held. The appiic«,ate
had also taken part in the said selection. It is setUed

principle of law that a person who competes with others

later on cannot urge that the procedure of selection so

adopted is illegal. Tq that extent the plea as svx;h must fau.

5. The only other contention raised is ttet the selection

process suffers from irregularities and arbitrariness, m

order to prove the same there has to be some material before

the Tribunal to indicate that there was irregulari^ or

arbitrariness in the method of selection. Merd y because

the juniors of the applicants have been promoted adopting the

method of selection process, there is no other material as

in the present case and it cannot be termed that the selection-

made would be invalid or there would be arbitrariness therein.
There is no other plea worth consideration.

6. Resultantly the Ok must faa and is dismissed.

(Anand Kuoar Btett) (v s i
Administrative Manber *
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